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IN' THE GENTRAL ADMINiSTRATIVE TRI?UNAL

CUTTACK BENCH, CUTTACK

O.A/EB.IRH. No........ /fg/ ......... 199]
%)@TMWO@ Mﬁmw ...Applicant (s)

Versus

)

N ﬁo AL ... .Respondent (s)

e, Bhjp, % o H@wkca?
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Heard Mr. S.K.Das for the epplicant and ¥x. ﬂQ;
learned counsel for the Railway Administration. The léarned
counsel for the railway administration wants some time for

filing ke counter. We are not incliend, in the circumstances
. . Ly _
of this case to grant any time @ the Railway Administration

U-ww"f i
for filing cf counter. /s the matter is oety one, notice of

”r

admission @nd hearing was Grosred-se—s issued end it was

served about more than @ month and half back. The claim relates

oy
to a . amount of Rs.240/-. Against the applicant, e
£ ek w

¢fsciplinary proceedings was “aded in which a punis‘m.wnt of
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stoppage of ,one increment for six months was imposed and ?f
the applicant feeling agrieved approached this Tribunal
by filing Oa 246 of 1988. In that Oa this Tribunal set aside

the order of punishment of stogage of increment and in its

4 e , Casnaenad .
seage substituted a xasdo., Since the present claim is based

on the judgment passed by this Tribunal and the amount
involved is f¥ery small, we direct that the Railway  dminist=-

ration should pay the claim amount of k:.240/- to the appli-
- oo Co

cant within one month from the date of receipt of t ;:{s order.,

If the amount is not paid within one month from tRe date of

receipt of this order, interest @ 12% Knould be payable to

the applicént. f
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